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FINANCE (NO. 2) BILL, 1980-eontd. be able to get rid of their arrears. 

MR. DEPUTY-SPEAKER: The 
. House wi11 now take up Finance (No. 
2) Bill for further consideration. Shri 
R. L. Bhatia maY continue his speech. 

SHRI R. L. BHATIA (Amritsar): 
Mr. Deputy-Speaker •. I was explainine 
yesterday that in order to stop the 
inflationary trend, the Fin'B.?lce :Minis-
ter has adopted the strategy o:f increM-
ed suppl1ed and expansion in services 
to absorb liquidity. In this connec .. 
tion, he will have to depend upon the 
functioning of various ministries like 
Coal, energy, and others so that they 
come to his rescue. Unless the infra-
structure and the raw material are 
given to the industries, there cannot 
be an increase in industtial prod11c-
tion, 

While dealing with high prices one 
, ' 
important factor is the problem of 
black money. We may disagree in this 
House whether more black money was 
generated during the Janata rule or 
the Congress Rule but we are all 
agreed of the prevalance of a sizeable 
sum of black money. Maybe it is 
20,.000 crore8 or 25,000 crores. It con-
tinues to be a parallel economy and it 
is disturbing our economy to a great 
extent. Whatever efforts were made 
in the past by the government, they 
were frustrated by the prevalance of 
black money. In order to deal with 
this problem, various schemes have 
been introduced in the past. Raids 
w:re conducted, there were very many 
raids but very little money was avail-
able. That 8ystem did not work. At 
one stage partial demonetisation was 
also done but that was also not a big 
success. Mr. Wanchoo in his report 
has given a. ·tot of sUggestions. Unless 
1 Oo rupee notes are also demonetisPit, 
We are not going to get a sizeable 
money out of the people who are 
holding black money. There is 1000 
crores arrears and with regard to this 
~  have got .a suggestion. For every 
R 0 r ees~ if you ask them to deposit 
as .. 150 in the form of black money 
a gai:ist their arrears, then I suppose 
. SlZSble sum is lJkely to come It 
Will attract people because they ·will 
1727 L&-10. 

Why are there arrears? Because they 
do not have enough white money to 
pay it with. so they get into Utiaation 
and it drags on for a 1on1 time. Your 
purpose is not served; their purpoee 
is not served. In order to serve the 
purpose of both, they should be made 
to pay all these arrears in black 
money plus some penalty; you will 
get a. sizable 5um. Of course they can-
not be given freedom to do that; they 
must pay something by way of penalty 
for that. I propose that for every 
Rs. 100, they may pay Rs. 150. There 
can be many other suggestions also. 
For instance, if you permit people out 
of their black money to build houses 
for labourers, for poor people El' that 
we solve the housing problem, that 
can also be considered. That is a sug-
gestion which comes to mY mind. 

I need not suggest to you all these 
things because you are a very wile 
man and a very experienced person. 
I know you will ultimately come out 
with some kind of proposal to deal 
with this problem which is very much 
prevalent and which is in the mind 
of all of us. 

The income-tax law is so much com-
plicated that it is beyond the compre-
hension of an average assessee. Even 
many a time the lawyers make a mis-
take and for that ultimately the asses-
sees have to su.trer. No attempt has 
been made to simplify this law. But 
every year amendments are coming 
ana new proposals are coming. This 
law is becoming complex and more 
complex every year. I request that 
an attempt should be made to make 
this law a simplified law. 

Another thing which I want to bring 
to your notice is the expenditure by 
the Government. These departments 
are growing every day and all these 

e~s r~ ~ n  graded and up-grad-
ed, d1vers1fymg and what not. This 
is a sbrt of a colonial rule which tlte 
British made and ever since it is 
going on. There is ~ Secretary, there 
is an Additional Secretary there is a 
Joint Secretary, there is "a Deputy 
Secretary, there is an Assistant Secre-
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tary. The whole category is going on 
and it is expanding. 

Please see the Railways. I happen· 
ed to go to an office in ·the Railway's 
Divisional office. It looked to me a 
complete Ministry by itself. You see 
the telephone directory. It is an un-
ending row of officers. I would like 
to. suggest "t?at there should be some 
kihd of a Committee which should go 
il]k> ,lliis, whether we require so many 
ol!fcers, why so many officers are not 
required in America? Why so many 
officers are not required in other 
countries? Why is it that in India we 
have got a large number of officers 
who are ruling and governing in this 
fashion. There must be a change m 
that side. 

Lastly, I come to my State of Punjab. 
In Punj'ab there is no big industry. 
Many times it has been 5uggested by 
the Punjab Government and in this 
House also we have been demanding 
that there should be a big industry 
in Punjab, but the centre has not 
taken care of it. 1=Pe result is that 
th.ere is not a big industry in Punjab 
so far as public sector is concerned. 
In Punjab, industry is suffering from 
non.avaHability ofJ raw materials, no 
proper marketability and no finance. 
Punjab is at the tail end of India. Raw 
materials come from Bihar and Orissa. 
and ultimately the marketability Qf 
those goods has to be Bombay or other 
areas. In this way small scale indus-
try is not flourishing in Punj1ab and 
nobody is paying any heed to it. I 
request the Finance Minister to look 
into the problem of at least finance so 
that the smalI scale industry could 
grow. 

I would like to tell you about +he 
fate of the farmers. Much has been 
said in this House and even in to-day's 
Call Attention, the attention of the 
Minister was drawn to the fact that 
in Punjab we are producing the 
maximum. Punjab is the granary of 
India. Tl-te farmer of Punj1ab is work-
ing hard day and night to feed this 
country. But what ts he getting? 
Unfortunately, no attention has been 
paid to his lot. A tractor which used 

to cost Rs. 40,000, to-day is costing 
Rs. 1 iakh. The price of fertilizers 
has been increased considerably. Simi. 
larly, agricultural implements are 
available to him at a very high cost. 
All these factors go on adding to his 
cost. But,. unfortunately, he is not 
paid adequately and ... the result is that 
the fa.rmer of Punjab is suffering and 
crying. I would like to draw fhe 
attention of the Finance Minister as 
he is also part of the decision-making 
body for Punjab we are not asking 

' like 9ther States that you should pay 
Rs. 125 or Rs. 130 for paddy, we 
request for the modest amount of 
Rs. 110 for paddy. That must be 
given because that i9 the mm1mum 
that the Punj'ab farmer would expeC't. · 
Similarly for wheat we request you to 
give us Rs 130 because on pesticide 
and other things we are spending a 
lot and the fa.rm er i9 suffering tre-
mendously. 

Another point to which I would like 
to draw your attention is the concet-n 
of your department. The trend bas 
been that in Punjab the deposits are 
made in the bank. With regard to 
that, the invejtment in Punjab is' very 
low. Similarly, the Life Insurance 
Corporation draws a very big premium 
in Punj1ab. But investment by the 
L.I.C. is very low. This trend must 
be changed. Because this concerns 1 
your Department, I would appeal to 
you, since Punjab is giving a lot o! 
money to the banks and giving a, lot 
of premium,. so correspondingly a big-
ger amount must be invested in Pun .. 
jab for our various proj'ects. 

The Thien dam project i 9 hanging 
for a long time. Between India and 
Pakistan, a settlement was made by 
the World Bank. Government ot 
India paid Rs. 100 crores to Pakistan 
for the use of the waters of the river 
Ravi. It i 8 a sad story. The agree .. 
ment was that beyond 1969, Pakistan 
will not use the waters of the Ravi. 
But the waters of the Ravi are flowing 
to Pakistan and India has failed to get 
that water required badly by the 
farmers of Raj1a8than, Punjab and 
other places in India. Why? The 
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Punjab Government has made nume-
rous attempts in this regard. They 
have already spent Rs. 29 crores ~n 

this project. In this year's budget, d 
sum of Rs. 12 crores has been provid-
ed. But the Centre is not moving. 
Jammu and Kashmir, Himachal Pra-
desh, Haryana, Punjab and Rajasthao 
are involved in this. Let there be :1 
decision later about the distribution vf 
water between these states. At IeaJt, 
let us construct the dam. The cost of 
construction has increased four-fold. 
m the last ten years. Still we are not 
taking any decision whatsoever. Punjab 
produces so much grains for you and 
helpi in saving foreign exchange You 
are now spending foreign exchange 
on import of puJ1es, oiLseeds, etc. If 
you invest Rs. 500 crores and con-
struct this Thien dam, I assure you, 
you will not ha\·e to import anything 
arid no foreign exchange will be 
wasted like thi!. If thC' Government 
of India. do not have enough money 
ana if they cannot invest this much 
money, permit us to get the money 
from the World Bank or from thC' 
Punjabis who arc ~ e  in Canad_. 
•nd Britain, who are ready to give :Js 
money. I! we bring that money, you 
~  permit u1 to w~e that money 
for the construction of this dam and 
"t110t take that money into your genen.l l 
pool for distribution all over. There-
fore, I emphasise· that the Centre mu"'t 
ronstruct the Thien dam. Or at lea!t 
the Planning s~ n must give 
permission to us immediately to con-
itrurt it. We have already 1pent a 
Luge sum of money ~n  we are re~ 

Pared to spend more money in this 
regard. If you are not going to give 
Us big n r e~ and other things, at 
least obliee u8 by ~nr n  this Thien 
dam. 

SHRI SATISH AGARWAL (Jai-
Pur): Sir, the House is currently de-
bating the Finance (No. 2) Bill of 
1980. We passed one Finance Bill in 
March. when we passed the vote on 
a:count. ln volume, this is the 
biggest Finance Bill so far presented 
fo Parliament during the last · 30 

years. It contains 135 clauses, which 
according to my memory, no Finance 
Bill presented to this Parliament ever 
contained. I am sorry to say that 
since Independence" we are not prepar-
ed to deviate from the sYStem we in-
herited from the British. Now the 
time has come when we should have 
a fresh look at the system of budget-
ing, presentation of the Budget and 
control of Parliament over the Gov-
ernment spending. As I said earlier 
in this House, I had occasion to 
paticipate in a very important group 
discus1ion in London last year where 
it came to my notice that the British 
Parliament has constituted 12 or 13 
committees, whereby they are keeping 
a more effective control on Govern-
ment expenditure through Parlia-
ment. Why so much secrecy about 
the budget proposals? I can under-
1tand something about indirect taxes. 
but the Government and the Finance 
Mini!ter 1hould consider this aspect 
and have a fresh .look into the secrecy 
that we have attached to the bud&et 
proposals during the last 30 years. 
Can we not e ~e a system whereby 
Parliament is taken into n ~n e 

to a greater extent and we can have 
Committees of Parliament which can 
discuss certain proposals in advance 
before presentation to Parliament? 
After al1, this Parliament is respon!l-
ble to this country and this Govern-
ment is resonsible to the Parliament. 
Why should the Members ot Parlia-
ment have a system of making 
obituary ref erence9 to the Budget and 
:aay one point for and -one point 
again9t the Budget? We should try 
to develop a national consensus on 
our economic issues also. I 1ay that 
on larger national issues or on economic 
issues there is not much difference bet-
ween thi! party or that party. We have 
a consensus so far as the foreign policy 
is concerned. The nation has adopted 
the non-alignment '})olicy. Can we 
not adopt certain policy with regard 
to the economic development of our 
country? Please let me know which 
is that political party which is oppos-
ing the idea of banishini unemploy • 
ment and poverty? Which is that 
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political party which is aaainst the 
development ot the country and all 
round development of this country? 
There may be differences in details. But· 
so far as the major issues of tackling 
the problem of poverty and unem .. 
ployment are concerned, I think, Q 11 
the political parties have that parti-
cular programme in their election 
manifesto? There is no difference. So, 
the time has come in this country 
when a national consensus should be 
evolved and all national talents 
should be utilised as to how to take 
this country on the road of develop-
ment. This particular point should be 
borne in mind and an approach, an 
initiation should be made. 

So far 89 this particular situation 
and the economic situation that is 
prevailing in the country today, j.1 
concerned. I can very well criticise 
the Government that during the 
J anata regime, the increase in prices 
was one point Per month i.e. 27 points 
in 27 months. But during the Lok 
Dal Government the increase in , 
prices was three points per month and 
during your Government it is four 
points per month. Now, you throw 
the blame on us and we throw the 
blame on you, is it going to carry 
us anywhere? The problems are not 
going to be solved in this way. That 
is why I forewarned on the 18th 
Mardh irt:seH that the prfoe rise lei 
going to be 30 per cent and this defi-
cit is going to be double as hap-
pened last year. Sir, the rising 
trend in prices does not provide me 
an opportunity to criticise this Gov-
ernment. It is only in passini and 
to suggest the measures to tide over 
the difficulty beeause after all, 
our people are in difficulty 
So, some n~ measures have to 
be undertaken by the Gov-
ernment. I would like to ask the 
Finance Minister and this Govern-
ment which commands a massive 
mandate from the peOPle, a massive 
majority in this House and which 
says that the future of this country is 
safe in the hands of the Prime Min-

ister, a supreme commander as they 
say, what happened to your policy 
ot eelt reliance? We are self-reliant 
in defence. We do not depend on 
anY other country. But what about 
our self-reliance in the field ot econo-
mic activity? 

Today, our deficit is · reduced an 
account of the borrowings from the 
International Monetary Fund to the 
tune of Rs. 450 crores. We are 
going to have externa1 borrowin1s 
of another Rs. 800 crores. Our total 
external borrowings, debt, amount to 
Rs. 11,000 crores so far. Our inter-
nal debt amounts to nearly Rs. 29,000 
crores. The total debt comes to 
Rs. 40,000 crores as such. Now, the 
external debt i8 Rs. 11,000 crores. 
We have to re-pay that with interest 
and all that:. If we are getting Rs. 
1800 crores by way of external aid, 
half of it goes in interest alone. What 
happened to that policy which was 
initiated some time ago that we 
want to have a self-reliant economy? 
What about economic independence? 
India achieved political independence 
in 194 7. Even after 32 years, we are 
not economically independent. We 
are yet dependent on external aid 
Does it suit us? Is it not against our 
honour? Is it not humiliating? Parti:-" 
cularly, you must have heard r ~ 

Birendra Singh RS'o while replying 
to the calling attention motion when 
he said that he was not going to 
discloSe this to the House. Why? You 
are not disclosing so many things to 
Parliament. Each and every Mm-
istry is not disclosing so many things 
t0 Parliament. But I would like to 
ask the Finance Minister: what are 
the things you disclose to the World 
Bank and to the International Mone-
tary Fund'! What type of questions 
are asked by the World Bank or the 
lending institutions when they give 
us loan? If I go and borrow money 
from a money-lender or bank, the 
bank is not entitled to ask me as to 
how much pulses or vegetables I 
t:ake, or whether I adopt celibacy or 
what types of banyans or underware 
I use. But, unfortunately, the World 
Bank and the IMF have been asking 
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the Government such types of q ues-
tions for the last 30 years. I would 
request the Government and the 

n n ~ Minister to give 90me 
thought to it. 

For the information of the boa. 
Members, I would just illustrate some 
of the questions which are asked 
from the Government of India 
before any· }oan or aid is given to thl• 
country. There is a 40-page ques-
tionnaire sent to the Government 
of India by the World Bank and the 
IMF. I will quote some of the que&-
tions so that the hon. House call 
draw their own conclusions as to 
what we should do in such circum-
stances. 

"Please list the changes made 
during 1978 and 1979 in the do-
mestic procurement system for 
foodgrains including procurement 
prices and the public distribution 
system. Please provide details of 
the Food for Work programme 
since its inception in 1977. In 
particular, please indicate am 1tmts 
and type8 of foodgrains distributed, 
nature of public work! under-
taken ... 

Please describe the present: pric-
ing and procurement policies 'for 
cash crops-jute and mesta, cotton, 
sugar cane and major oil-seeds-
and pulses. Please indicate the 
changes on these since ... 

Please give data on unit cost8 of 
the foodgrains procurement, storage 
and issue operations, showing how 
these have changed owing to (a) 
the increased size of the buffer 
stock, (b) wastage because of m-·· 
adequate storage facilities and (c) 
changes in pricing and distribu-
tion policy .  .  . 

Please provide commodity dis-
position tables for five years (and 
estimates and/or actuals, thus far) 
showing production, domestic utili· 
sation, exports, imports and begin-
ning and ending stocks for the 
following; jute, t:ea, cotton, major 
oil-seeds and sugar. 

Please provide a qote on the 
current situation in the major in· 
dustries in terms of output, 1tockl 
of finished goods, changes in capa-
city and the rate o:f capacity utili• 
sation. 

Please provide data on the out-
~  of public sector enterprise• ... 
for (five years). 

Please describe the principal pro-
duction control regulations (regu-
lations on putput or input mix such 
as those on the output mix between 
electrical grade and other alumi-
nium in the aluminium industry or 
the oil input mix in the vanaspatl 
industry) governing major indWl-
tries and the changes in these 
regulation8 during' .  .  . year. .•. 
and their rationale. 

Please provide data on import, 
output, consumption and end-year 
stocks (both for fiscal and calendar 
year) for crude oil and the differ-
ent petroleum products (including 
kerosene, fuel oil, furnace · oil, 
gasoline, diesel oil and naphtha) for 
. .. (five year period) ... Please pro-

vide projections for 1980 and 1981. 

Please summarise the major deve-
lopments in oil exploration, both 
off-shore and on-shore since 1977. 
Please provide data on productioll 
from Bombay High oilfields as well 
as on-shore oilfields in 1977, 1978 
and 1979 (estimates) and projec-
tions for 1980 and 1981 ... pro-
vide a summary of the measurea 
that are currently in effect to con-
serve petroleum and to encourage 
the substitution of other enern 
sources such as coal." 

This information is not given even 
to our Zonal Counci1 and the com• 
en~ of the Government is that 
it is classified information and this 

~ not be discussed. This ia 
not 8upplied to our own people and 
yet this strategic information we 
have to supply the World Bank net 
IMF or auch otba institutions. 
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Not only this we have to supply 
them information about the sixth 
Plan, the major revisions in the Plan 
and the rationale behind them. Are 
'the IMF and the World Bank the 
International Finance Minister for us, 
or more super body more than even 
this Parliament? I would say that 
these are very humiliating questions. 

MR. DEPUTY-1SPEA.KER: When 
you were the Finance Minister, you 
would also have received some ~~

tionnaire like this. 

SHRI SATISH AGARWAL: No, 
Sir. 

MR, DEPUTY-SPEAKER· Then 
you are safe. · 

SHRI SATISH AGARWAL: ~ 

has come for the first time. A friend 
of mine has written on article in the 
recent issues of .  .  . 

SHRI K. P. UNNIKRISHNAN (Ba-
dajara) : Do not disclose the source. 

SHRI SATISH AGARWAL: I have 
not taken n ~e of my positio:n. 
This has been published in an article 
and I have simply quoted it. 

Not only this, when our ofllcer(\ 
went to the All India Consortium 
meeting in Paris, the IMF and the 
World Bank said that we have to 
bring about structural changes in the 
economy. Mr. Finance Minister what 
do they mean by this? What type of 
structural adjustments in our econo-
my does the World Bank or the 
IMF want? Do they want the same 
thing which they did with regard to 
Tanzania, with regard to Kenya? 
What happened there? 

AN HON. MEMBER: Jamaica. 

SHRI SATISH AGARWAL: Ye;:;, 
Jamaica. Sir, I have no time to read 
all that. But there is a paper the 
name of which is Al-Zahf Al-Akhdar. 
You can read it in Urdu. It i8 pub-
lished f:rom London. On the second 
paee of this paper there is an arti-

cle t'he heading of which is "IMF; 
THE VEHICLE OF CAPITALIST 
CONTROL OF THE THIRD WORLD". 
And there a1·e so many comments 
on this article. I would give it to 
the Finance Minister. He will 
please go through this article 
an then he will come to 
know what is the position of L.'\1.F. 
Not only this. There is one instance. 
Kenya wanted an aid or a loan of 
$ 70 million. Only $ 35 million were 
given. But then they said that 'we 
are prepared to give you provided 
you phase out your import protec-
tions, provided you raise your 
interest rates'. And it spent a lot on 
huge buildings. This is how they are 
interfering in the total planniJ1& of 
each and every country, So, I say, Sir, 
that it has happened in India also. 
Some time in 1966 they dictated to us 
saying that 'you devalue your rupee' 
It ~ a historical case in 1966 and 
India had to devalue the rupee. Now 
they are giving certain tariff conce!-
»ions. Why are we given tadfi con-
cessions? Other countries are pre:s-
~ n~ us and we have to re~ to 

those tariff concessions under the 
customs law. All right, we will agree 
to these tariff concessions. I cannot 
go much more in detail. But 
this iS a hard fact that India is being 
11ressurisea to agree to certain tadfT 
concessions in the customs duty on 
account of international commitments. 
Now, Sir, the time has come when we 
must look into it, and the Fin-
ance Minister must be aware of 
ihe classical case. Tanzania 
wanted a loan of $ 200 
million. Then what happened? They 
did not get it. The Finance Minister 
was sacked by President. Nyerere of 
such a poor country like Tanzania. 
Why? Because he succumbed to the 
pressure of IMF and World Bank 
and they wanted them to devalue the 
Tanzanian currency by 20 per ~n , 

lift price control and cut spending 
on public sector. These were the 
terms which were being dictated to 
Tanzania and President Nyerere 
sacked the Finance Minister of Tan· 
zania. This is the position. Where are 
we going after all? So, I want this 
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country to come out of the shackles 
and the bonds of International Mone-
tary Fund and the World Bank. 

There is one more racket. The 
.Membera should know what is hap-
pening to this country. There -ire 
people serving in these International 
bodies. They go on deputation, they 
get 10 times more of their present 
salaries and this is a fact. They go 
on deputation to UNDP. They go on 
deputation to the World Bank, to the 
IMF and other international organi-
sations. And what is the salary tl:at 
they are getting here Rs. 
2,500. What is the salary that 
they are getting there? Rs. 20,000. 
And they serve there for 3 year.,. 
They come back. After five years they 
get pension which is non-taxable 
They get the non-taxable pension 
only after serving for 5 e~rs in the 
World Bank Organisat10ns. Now, 
what happened? An Officer from the 
Government of In°dia goes to serve 
there for 3 years, he comes back. 
Now he is again trying to go back 
for 2 years more. Otherwise he will 
not get the pension. And when he 
served there for 2 years, then natu-
rally that official is only interested 
and iS amenable to re~s res from 
these World Bank authorities to ad-
JUst our plans and planning8 accord· 
ing to their requirements. I would 
ask the Finance Minister: 18 it not a 
fact that there are 4000 people, offi-
cials of the Government of India, 
who are serving on deputation in 
various international organisations 
getting huge sums? Please make a 
rule that whoever is getting Rs 
2,500 here wi11 get a salary equi-
valent to what he will get if he had 
been posted to the Indian Embassy. 
His whole salary should be deposited 
in the Indian Embassy and he 
should get a salary which he should 
have got if he had been posted in the 
Indian Embassy. 

You apply those rules. You are the 
Finance Minister. Tht is why I am 
making an MPPeal to yeu. 

I know ot per.sons occupying high 
posts in out ~r ,  who are getting 
pensions ta "t ·free. Why not tax their 
pensions? They are getting Rs. 10,000 
or ~  5,000 a month, besides huge 
salaTies, and they are trying to see 
that their rn!ls, daughters and sons-
in-law also get employed in those 
institutions. Sc. this class of bureau-
cracy, who get an income abroad and 
a non-taxabJe i;ension, is very much 
amenable to the pressures of in1:er-
national fi11ancial institutions. So, 
please re~ this country from the 
bondage of such institutions. 

You will say: what shall we do? I 
suggest three measures. If the Gov-
ernment of India adopts them, I am 
prepared to withdraw all my amend-
ments and co-operate with the Gov-
ernment. See what Sheikh Abdullah 
did. He said: no more food subsidy. 
You should have such political will. 

The Finance Minister ha.s accepted 
that by reducing the highest income-
tax rate from 70 to 66 per cent he will 
be losing 8 per cent, and he has said 
that he will make good by better 
administration of tax laws. I say that 
under s ~s and -'excise the total 
evasion is not less than 20 per cent. 
Our revenues are Rs. 12,000 crores. 
If you are able to check evasion of 10 
per cent, you will get Rs. 1,200 crores. 
If you get an extra 10 per cent from 
the public sector undertakings, you 
will get Rs. 1,500 crores. If you cut 
down your expenditure by 10 per cent, 
you save another Rs. 1,300 crores. 
That makes a total of Rs. 4,000 crores. 

When I was Minister in charge of 
customs, I appointed a committee -to 
identify areas of corruption in the 
department. They took six months, 
and they identifted such areas. I said 
that no smuggling coUld take place 
without the collusion of the officers, 
either of Air India or Customs or the 
Police or the CBI. But during the 
last 10 years they were nev.er hauled 
up. I hauled up 39 oftlcers belonging 
to customs, police, CBI and the postal 
services. 
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(SHRI SHIVRAJ V. PATIL in the 
Cha:i,.] 

So if we take the measures that I 
hav: 8uggested, we can realise 
Rs. 4,000 crores and do away with our 
dependence on foreign countries, and 
then we can pay back our debts as 
early as possible. 

I want to make certain small points 
also. This House grants Government 
the power to levy taxes and approves 
the rates of taxation. After that, why 
should Government have ~ power 
to grant any exemption? I would 
suggest to the hon. Finance Minister 
that whatever rate of taxation iis 
approved by Parliament should be 
adhered to, and if any exemption or 
concession is to be granted, it should 
be eXamined by a Committee of Par-
~ en  to see whether there is a case 
for it. The Government should not 
have that power. once the Parliament 
has approved jt. Further more, in 
this particular case, the Finance Min-
ister should agree to the formation of 
a Conunittee. I know that he will put 
forward certain administrative diffi· 
culties. But the misuse will be check-
ed, your problems will be solved, the 
pressures will be cut off and so it will 
be in the interest of the Finance Min-
ister himself and the Government and 
also to have an effective control of 
Parliament, if it is made that no 
exemption can be granted by the 
bureaucracy. Once the rate is approv-
ed by Parliament, there should not be 
any difference between the rate ap-
proved by Parliament and the effec-
tive rate. That discretion should, not 
be there. A1s in the case of direct 
taxes side, that should be the case on 
the indirect taxes side also, because 
as tar as the direct taxes are concern-
ed, the Government has no authority 
to grant exemption, whatsoever. 

ts hrs. 

I agree with the Finance Minister 
that we should have a separate bud-
pt for Government tradin1. We h•ve 

invested about Rs. 15,000 crores in 
~ sector and we have 1ot so many 

trading activities of the Union. The 
House should know as to how much 
we are getting on Government trad-
ing and for that, we should have a 
separate Budget on Government trad-
ing. If we do that, it will be much 
better in the interest of our economy. 

One more thing, we have the r ~ 

visional Collection of Taxes Act and 
under that Act, 75 days have been 
provided, within which this House 
has to approve all the financial pro-
posals. There was a Private Mem-
ber's Bill introduced in the last Lok 
Sabha to increase this limit from 75 
to 90 days. That Bill had lapsed with 
the dissolution of Lok Sabha. From 
the day the Finance Bill is introduced, 
the Government can collect the new 
taxes provisionally till the Finance 
Bill is paiSed and that period is 75 
days. You amend this Act and 
increase this limit from 75 to 90 days. 
That will give us more time to discuss 
the various budget proposals in a 
greater detail. 

I will not take more time of the 
House. My last point is with regard 
to ,simplification process. As rightly 
pointed out by my hon. friend, our-
tax laws have become 5o complicated 
that even with my thirty years of 
standing at the Bar, I cannot file my 
income-tax return on my own and I 
have to take the help of my friend 
for that. The Minister has promised 
on the floor of this House that he is 
going to simplify the tax Jaws, direct 
as well as indirect. I would like the 
Finance Minister to assure the House 
that he will be presenting a simplified 
tax law, on the direct taxes side as 
well as on the indirect taxes side by 
the end of this year. The Minister 
should make these laws simplified; 
administer them well, check all loop-
holes, check tax evasion, increase the 
profitability of the public sector under-
takings, cut the public spending by 
10 per cent, realise the arrears, he 
should take the nation and the House 
into conldence and there 1heuld be 
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SHRI GULSHER AHMED (Satna): 
Before I come to the Budget, I want 
to inform my friend, an alder mem-
ber of the House that in Madhya Pra-
desh we have abolished octroi and 
we are gettin£ the benefit of it. I feel 
that it is not impossible for other 
States to follow the example of 
Madhya Pradesh. 

Mr. Chairman, at the very outset, I 
must state that the budget which has 
been presented by the Finance Mini•-
ter ~ been presented under yery 
hard circumstances. He has inherited 
a very bad economy where the rross 
national product has gone down to 3 
per en t; there has been a shortfall of 
10 per cent in the agricultural pro-
duction and one per ~n  shortfall in 
industries and nearly about 20 per 
cent shortfall in sugar production. 

Now, !Orne people have !llaid that it 
is an anti-investment and anti-growth 
budget; some have said that it is 
neither a "give-away'' budget nor i! 
it a "take-away'' budget. It is neither 
of it. Somebody has said like this. 
But, Sir, majority of the people, the 

experts and the commonman, have 
said that it is one of the best budget!!, 
most balanced budget and a most 
comprehensive budget. And every 
~e n of the society has 8"enefited 
by this budget. The taxi-drivers, 
rickshaw .. pullers, the farmers and 
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even the industrialists have been 
benefited by this bud1et. How a non-
corporate ha8 been benefited? There 
are three concession1 that have been 
1iven to the individuals. Fir!t is that 
the exemption limit from Rs. 10,000 
has been railed to as. 12.000; second-
ly, the limit of Wealth Tax has been 
increased from Rs. 1 lakh to Rs. 1.5 
lakh. Then a reduction has been 
given ou surcharge on incometax. 

There is another conce3sion that has 
been given to the individuals. Now. 
in calculating the wealth tax, the 
agricultural land has been exempted. 
No value of agricultural wealth will 
be included in accounting or asses-
sing the wealth tax. Thi8 is the way 
how a commonman has been bene-
fited. So many concessions have been 
given now to the commonman. That 
is ~ rea90n why moat of the people 
have said that this ls a commonman's 
budget. Now how the industries have 
benefited by the budget? The provi-
sion of tax holiday which was intro-
duced in the year 1949-1 think I 3.m 
right-was to expire on 31st March 
1981. That has been extended or 
continued in a modified form. ·rhis 
concession of tax holiday has been 
made available to the new industries. 
If anyone, after 31st March starts a 
new factory or a new unit, that i.f 
it makes any profit. 25 per cent of 
the Income will be exempted from 
the tax and this concession will conti-
nue for a period of seven yeare. 
Similarly, if any approved hotels are 
started or are established after this 
period, then, a concession of twenty-
five per cent on the profits made by 
them will be exempted from income-
tax. 

I 

In the case of incorporate or inoi-
vidual sections, 20 per cent out of 
the proflt will be exempted from tax. 
In the case of profits by any coopera-
tive societies, the exemption period 
has been extended from seven years 
to ten years. In addition to these 
concessions, that have been given, an 
additional depreciation concession ha9 
been given; that is, the additional 
depreciation of 50 per cent over the 

normal deprech1tion, will be 1iven to 
those industries or units which will 
start functionine: after this period. If 
they instal any machiilery or put up 
any plant, within five years, this 
additional depreciation will be allow-
ed to them. This way I submit, Mr. 
Chairman, the Corporate sector has 
also got the benefits under the pro-
posals of this bud1et. 

Now, I come to the question of ,..ise 
in prices. This is something for which 
we are very much committed. As you 
know during the elections we had 
made two very important promises to 
the people. One was that we will 
reduce the prices of the commodities 
and the second was that we will 
improve the law and order situation. 

Sir, the Finance Minister has pro-
posed a number of measures and ne 
!eels-and rightly so-tho3e measures 
are going to check the riSe in prices. 
The first step that he has taken is that 
unlike the previou9 government he 
has not made a budaet with a very 
heavy deficit finance and he says that 
he has reduced it to nearly half of 
the size of the previous government. 
According to him one of the reasons 
for rise in prices was the sweeping 
duties that were imposed on articles 
of common use. He says that he ha• 
tried to reduce most of those duties 
from the articles of common use. 

The other reason that he gives is 
that there was deficiency in the infra-
structure and there was no coordina-
tion between the three sectors-the 
transport, the energy and the coal. 
Now, he has taken upon himself the 
duty and has formed a committee of 
which he is the Chairman and he will 
see to it that prol)er coordinatior. 
is maintained between these three 
sectors. Then he says that the scopta 
of the public distribution agencies is 
going to be widened. rn this regard 
I want to say that the system is very 
defective. The essential commodities 
are being distrjbuted to the people 
through fair priC'e s ~ and this is 
being governen by some rule made 
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in the year 1958 under Essential 
Commodities Act. That-rule provides 
the cate1ory of persons to whom the 
fair price shop8 can be allotted and 
they are in this order: first coopera-
tive societies; second scheduled castes; 
third ex-servicemen and the fourth 
category is educated unemployed. 

Accordini to my information with-
in the last three years thi6 
category of educated unemploy-
ed has been very much mis-
used. A number of persons have 
been appointed to run these fair price 
shops in the name that they educated 
unemployed but the fact is that some .. 
body who has money has utilised the 
name of educated unemployed and 
himself is running the shop. In my 
own diGtrict, Satna there is a family 
who is running 29 fair priee shops. 
A complaint was made to the officers 
and even to Mr. Sethi when he visit-
ed Satna about this case but so far 
nothing ha8 happened. And I tell you, 
Mr. Chairman, that nearly 75 per cent 
of the commodities which are sup-
plied to these fair price shops are 
going to the black-market. My town 
is a commercial town and I know 
that nearly 75 per cent of sugar, rice 
and wheat which are atlotted to the 
fair price shops are being sold in 
black market in Satna town. I would 
request the hon. Finance Minister 
that in co-operation with the Agri-
culture Ministry, he should try to 
amend these rules. They are very 
old rules. There i8 a dause in it that 
if the Collector wants to cancel the 
11cence of the shop, he cannot do so 
and he has to give a notice to him to 
this effect. Then he has to give an 
opportunity to be heard and after 
hearing him he can cancel the licence 
of the shop. It is as if by living a 
licence for a fair-price shop that 
a1lottee is given vested right. In 
spit-e of that, it is actually vested in 
some Tehslldar or in some Deputy 
Collector becauSe the Collector has 
delegated this power. So, I would 
suggest that since many other com-
moditie11 are going to be distributed 

through thia public distribution aaency 
drastic changes should be made ~ 
the rules and the public and the 
representative8 of the people aho'Ul.d 
be actively amociated With ... it. 

I have a proposal with me on that. 
In every district headquarter and 
Tehsil headquarter, a Committee con-
sisting of the Member of Parliament, 
M. ~ ~ Collector or tile Deputy-
Collector and the Fo<>d Officer of the 
district should be formed and that 
Committee should have the powei: of 
fixing a quota and allotting ·a quota 
to the fair price shops and also should 
have the power to cancel the quota 
if there is a complaint. After this 
if the Committee allot a fair price 
shop to any person and if there ia 
JlllY copiplaint against that penon 
from the people of the area, then the 
licence should be cancelled. It the 
people of the area make complaints 
and want to redress their grievances 
naturally they will go to the concern-
ed M.L.A. or the M.P. and they also 
become responsible if-anything aoes 
wrong in the public distribution .,.a-
tem. 

Now, I want to say something about 
the beedi industry. The Finance 
Minister in his speech has said that 
in order to check the malpractices, 
he has reduced the limit of 60 lakh!' 
beedi per year which -are exempt 
from any kind of duties to 30 lakha 
per year. Mr. Chairman, before 1979 
or rather in 1979, excise duty on un-
manufactured tobacco was withdrawtt 
and in turn excise duty on hand-made 
branded beedis has been imposed at 
the rate of Rs. 3.60 per thousand. 
Now, this exemption of 60 lakhs per 
year, has been ver3. much ~  

by the people and the result is that 
the exchequer is suffering a loss and 
the public is being cheated. These 
small manufacturers upto the limit 
of 60 takhs of beedi8 Per year do 
manufacture it and take it to Allgarh 
and in Aligarh they just label it with 
the brand of some renowned beedi 
manufacturers and then they sen it. 
There is nobody to checlt it there and 
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the result i8 that these organised 
beedi manufacturers cannot compete 
wJth them and the result is that they 
have to close down some of their 
branches in different vWage8 m 
Madhya Pradesh. Madhya Pradesh is 
so much affected by this. In this 
country there are 5 million people 
who are engaged directly or indirect-
~, in beed1 industry cU.ld then there 
nre about 2 million in Madhya Pra-
aesh alone. In Madh:ra Pradesh Bidi 
industry is the most important cot-
tage industry. Every poor farmer 
after he has finished his day'9 work in 
the fields makes Bidis in his home. 
1\row wnat is happening? I give you 
one example of Goinda in Maha-
rashtra; that can be verified from the 
figures. It has been calculated and 
found that before this change the 
revenue from tobacco. or Bidi used 
to be in the order of Rs. 3 crores per 
year; now with the imposition of new 
tax, the revenue doe.) not go more 
than Rs. 2 crores. I am giving only 
one example. On the one hand. 
there is a loss to the exchequer; on 
the other hand, the public is being 
cheated. During election days wher-
ever I went, the Bidi makers had 
very serious complaint that they were 
without work for weeks togetl1er. 
When we approached the big manu-
facturers, they said uwhat they could 
we do? They said that this diis-

crimination had killed them. A num-
ber of persons have started this in-
dustry below the limit of 60 lakhs 
and they have to e ~ with Uwm. 
There is a big difference ot Rs. 3. 60 
per 1000 Bidies. Mr. Finance Minis-
ter, you have said that in order to 
remove the mal-practice and mischief 
you have reduced the limit, but by 
reducing the limit, I am sure hundred 
Per cent that this cannot be removed. 
The onty way is to do away with this 
mischief discrimination. And if you 
so like, you can introduce the sy.:;tem 
aa you have in the case of match 
boxes where everybody ha8 to put 
some kind of excise chits· you can 
introduce that on this, whether orand-
ed or unbranded. It is very tmpor-1 

tant. We are in trouble in Madhya 

1727 LS-11. 

Pradesh and most of the laboW'era 
are 1u1ferina because of thJa RPliC7 
introduced in 1979. 

I admire and conaratulate the 
Finance Minister for two thinas that 
he has done. One ia the establish· 
ment of Export and Import Bank. 
The need for it was beina felt for 
a long time. Nearly in every countr7 
this kind of bank exists. After the 
establishment of thia bank, I am sure, 
the export and import business of 
our country will improve and increase 
also. I have come across a number 
of people engaged in export and im-
port business and they are very hap-
py. I do not know why this provi-
sion was not made ear lier. Tlu1 ia 
very good and the Finance M.iniat.er 
will be remembered for all time::t fOr I 

making this proposal for establish-
ment of this bank. 

Another important thing that he 
has done and the need for which wu 
felt for long long time is the estab-
lishment of Appellate Tribunal for 
Customs and Excise. After all, theae 
are legal matters and important n~ 

do arise in these cases and the people 
had to go to courts and spend lot of 
money. It will be a good relief to 
the people; instead of eoing to the 
High Courts or the Supreme Court, 
they will have to go now to the Ap-
pellate Tribunals. 

Hue and cry has been raised be-
cause the Finance Minister has pro-
posed certain amendments in the 
Income-tax Act. The proposal is a 
very innocent one. What has he 
done? Certain High Courts heid that 
for the purpose of calculations, the 
provision about the tax holiday ex-
cluding the long term borrowed mone7 
cannot be provided in the rulP&. it 
should have been done in the Act. 
The High Courts have declared it 
ultra vires only for this reason tha1 
the :provision is in t.he Rule, l9A, it 
should have been provided in the 
Act. The Finance Minister has done 
that only. He has put that provision 
in the Act itself. He has done that 
retrospectively. Why? I would teU 
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::vou the reasons. When thia conces-
aion was given, that concession wa1 
based on capital employed and not 
OD profit. The Finanee .Minister has 
modi.tied it now and now the conces-
sion is on profit and not on capital 
employed. Capital employed was 
understood for a long time, from 1948 
onwards as meaning that it will be 
capital owned, not capita1 borrowed. 
It was very well understood by the 
tax-payer, experts, courts and every-
~  • 1t was for the first time in 
1976 that one of the High Courts held 
that this provision of tax holiday 
cannot be made in the rules· it should 
be made in the Act itselt. Why has it 
been made retrospective now? Many 
of the cases were pending in the 
couns, and they ought to be decided 
after all. And if it had not beer: 
made retrospective, those cases 
WOUJ.d have been decided in a man-
ner that Government would have lost 
tax moneys. And this retrospective 
effect haa been made, because it was 
all known to the people that it was 
only capital owned and not capital 
borrowed. Very few big industries 
will sufter because they had very big 
consultants, experts and lawyers-
who had given wrong advice to them. 
And they are these persons who are 
making this hue and cry, because 
e~ are the persons· who had given 
advice to those units that the long 
term borrowed money will also be 
included in the capital employed. If 
it had not been made retrospective 
the public exchequer would n ~ 
suffered a great loss. 

I will say that nothinf very wrong 
has been done, as so?IYe people have 
said They have said that the judge-
ment of the High Court has been 
there, and the Finance Minister of 
the Government of India has tried to 
Wldo it. It always happens. If the 
jud.1ement given does not represent 
•Jie will of Parliament, such things 
happen. 

I would say one thing more that 
ii, about the concession that he has 

given, or the deftnition that he bas 
changed. There is a class of people in 
this country, namely, "?!' .. .:- ecblcated 
unemployed Who have to start new 
,businesses or new industries on more 
or leas borrowed money. At leut iD 
those cases-and not for bia indus-
tries-i.e. for the educated unemploy-
ed who invest nearly 75 per cent of 
their borrowings from banka and 
start small factories, cold storaaes 
etc., some kind of an exception ahou.ld 
be made; and they should be ex-
empted. 

PROF MADHU DANDAVATE 
(Rajapur): Even for the uneducated 
unemployed. 

SHRI GULSHER AHMED· You 
can make it so, if you like. Special 
factlity .should be given only to the 
educated unemployed. ID thoae cases. 
this condition should not apply. This 
is my submission. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): We have come almost 
to the end of the loni ritual of 
budgetary exercise. I hold the Fin· 
ance Minister in great respect. affec-
tion and esteem. I know it b a 
pleasure to talk to him, or work with 
him. So, I am sure he will not mis-
understand whatever I may have to 
say, or the thrust of my forays into 
his own budgetary exercise. Mr. 
Venkataraman's first exerciSe in Union 
Budget-making has been a very clever 
and sleek one! But, however, skillful 
and sleek it might be, I don't think 
it can stop the sureing tidal waves of 
inflation, which I am sure would 
devour his budget. Now to Mr. 
Venkataraman goes the credit for 
having not only given us a clever and 
sleek Budget, but also created a re-
cord Budget, with the hi&hest deficit 
in Indian fiscal history! It last year's 
budget deficit which began with 
Rs. 1382 crores, could go upto RI· 
2700 crores, I would only leave it to 
your imagination and that of the 
Finance Minister to say where this 
budgetary deficit of !\I. 1•17 c:rores 
would take us. 
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So> my main charae aeainst this 
Budget would be taat that it is fuel-
linl lnAation further deapite takin& 
an extraordinary recourse to credit 

1 from International Monetary Trust 
Fund-a&ain another first in U Dion 
budaet making-to which m.v friend 
Mr. Agarwal had ~  referred. I am 
sure, he does not leave thing8 in the 
hands of OPEC God or the monsoon 
God; and he would want to steer the 
economy &a the Minister inchar11e of 
the Union Exchequer. 

After the massive mandate which 
they have obtained, one would have 
naturally looked forward to a long 
term perspective of the economy; and 
I shoUld have hoped that Mr. Finance 
Muucter, in his ~ r ,  during t.he 
Budget as well a8 on the Finance 
Bill would have explained the vision 
behind the mandate, would have ex-
plained the perspective behind the 
mandate, but I am sorry to say that 
to my disappointment I cannot dis-
cern any such perspective, immediate 
or long term or medium term Irom 
the Finance Minister's speeches. He 
would not misunderstaild me if I say 
it is only populism with par excel-
lence or with a ven1eance. 

Mr. Venkataraman, speaking the 
_ other day, talked of his party's com· 
mitment, I quote, commitment of his 
party to the masses: "It i8 to them 
that we have agreed to supply sugar 
at the controlled rate and at lower 
Price." I have no quarrel. That is 
why he insists that 65 per cent of the 
sugar goes, sugar production in the 
country, is sold at the lowest inter-
national price of Rs. 2.85. And he 
had accused the Opposition of de-
fending the cause of the rich. I do 
not know whether, a slum dweller in 
Delhi or in Bombay or in his own 
constituency in Madras or an agricul-

~  worker who has to pay five 
PalSe or ten paise more for his every 
day cup of tea, whet"her he would 
include them in that category. Now 
the truth ls that the Finance Miniater 
has nothing more to offer to them 
except higher prices throu1h this 

~ r  exercile. 

Now I could have understood if he 
had ensured or evolved a policy of 
public distribution, 11 he had 1iven 
us the details of it as to how and 
where this 65 per cent of the 1u1a-r 
is going. He Gays, ''Fair price shop." 
Now you all know where it goes. 
Barring a few urban pockets and my 
own State, I do not know whether 
there is any effective public distr1bu· 
tion gYstem anywhere. The Ministers 
have gone on record in this House 
admitting this fact that truth 1s that 
like many other policies the sugar 
policy is also in a muddle or sugar 
is still in search of a policy! Now all 
that I would humbly submit lS that 
our commitment to masses, we are all 
committed to them, should be bdsed 
on an overal1 view o{ development 
and it shouild not be used for popu-
list sloganeering as is beini done by 

this government today. 

I yield to none in my commitment 
to public se:tor, or even natlonau.sa-
tion as an instrument of public or 
government policy. But nationa-
lisation must meet the require-
ments of social needs and eco-
nomic goals. Otherwise it can turn 
counter-productive. It has been 
made out that the recent nationalisa-
tion of six more commercial banks 
was a logical extension of Govern-
ment's policy. It has been stated that 
we want to put ~re resources in the 
hands of the government for making 
credit available to priority sector& 
The facts are to the contrary. Rs. 2346 
crores of deposits that these banks 
have already been committed. I could 
have undersmod if you had nationa-
lised all the private banks. That the 
government did another gimmick for 
unexplained compulsions and reasons 
is very clear. I want an explanation 
from the Finance Minister. I have 
seen reports of the Prime Minister 
telling a delegation ~  Punjab 
that nationalisation of the Punjab 
and Sind Bank was wrong and it 
could ~ been avoided. I would 
certainly like ~e Financ£ .Minister to 
clarify this point. This is likely to 
have hardly any slflllilcant in11uence 
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on the scale of deposit mobilisation or 
advances of the six bankss, just be-
cause they have been taken over. They 
hardly constitute ten per cent of the 
total deposits; or it may be less than 
10 per cent. An impression may also 
remain that bY such gimmicks yuu 
are bailing out some people. Myself 
and Mr. Lakkappa-I do not see him-
we had raised questions; we have been 
regularly raising questions about the 
Vijaya Bank in this House earliest. 
To take only the instance of Vijaya 
Bank, while the deposits went up from 
Rs. 260 crores in 1977 to Rs. 330 r.rores 
in 1978---Rs. 70 crores more-the 
net profit came down from Rs. 24 
lakhs to 8 lakhs and credit has in-
creased from Rs. 147 crores to Rs. 175 
crores. Deposits increased by Rs. 70 
crore8 but credit increased only by 
Rs. 28 crores and profitability and 
profits down! If you ~ e over this 
type o'l banks, I am s~ the impres-
sion which I mentioned would re-
main. The banks which have been 
taken over had a pronounced regio-
nal bias. This will be considered, as 
pointied out by another Member from 
Bengal as also by some friends, as 
adding to the centralisation of control 
of the banking system in the hands of 
Central Government. 

The Finance Minister knows more 
than an onyone else trpt we are enter-
ing a very critical phase as far as 
balance of payments are concerned. 
Our trade deficit is growing at an 
alarming level .As has been pointed 
out in the Economic Survey, there is 
no other method than restricting our 
imports and learning to be self-reliant 
however old-fashioned it might be. 

I know there are difficulties in res-
r n~ imports. I would like to say 
one thing about remittances of Indians 
from abroad because I happen to re-
present a constituency !rom where a 
larie number rof people go _abroad to 
earn a Jiving. Our own banking sys-
tem has to be more effective to meet 

the declining trend in remittances. I 
had also written to the Finance Min-
ister earlier. Nearly a quarter million 
of our people at e s~ :Crom Kerala and 
many more from other States like 
Punjab, Andhra Pradesh and so on 
are sweating and toiling abroad. Many 
of them are illiterate some Of them are 
semi literate. Some of them have 
some skills and they not only did a 
good turn for them&el ves but also tor 
the country. The Finance Minister 
will bear me out. The Central Gov-
ernment, the State Government of 
Kerala as ~  as the other State Gov-
ernments have miserably !ailed in 
attracting their investment which is 
getting into wrong hands. It is getting 
into properties, urban property or 
even rural pro})lerty in Kerala, judg-
u· ~ 1rom the alarming way prices aTe 
going up in property transactions. 
But we have not been able to use it 
i or development purposes. I am sure, 
when your banks pay 9 per cent for 
the deposits and the Lombard Bank 
as well as WPstminster Bank and 
many foreign banks offer 13 :ind 14 
per cent, you wil not 1blame them, if 
they put their money a bro9:d and re-
fuse to bring it back to this country. 
I would want ~ Finance Ministe1 to 
study the implications cf this and 
mobilise their savings for development 
in respective States by ftoating n~  

or whatever way he can deal with. 
it. But the Finance Minister bas been 
kind enough to dea1 with their per-
sonal baggages! He has raised their 
duty. As I mentioned earlier, they 
belong to a social milieu who have 
different values. When they come 
back, they wanf to ~ a sari tor a 
cousin sister, a transistor to s0meone 
else. Naturally I ask many of 
them when I see them in Bombay, 
Cochin or Trivandrum flights, why 
they bring all these things. Their 
main point was that they have to 
s ~  their friends and relatives 
around. They are not very literate. 
They do not share our value perspec-
tives or vahie trame-work. Now, 
while you have simplified I would 
want you to go and make a sur-
prise check in ~ custo:m1. They 
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:ba•e to watt tor 14 to 48 hOUN--24 to 
48 houri! Thia ha8 been reoresented 
\ several times. Shri Satish A,aarwal 
knows about it. We have been com.-
plainln,:c about it. There are no faci-
lities there. not even toilets tor 
women. This is all that vou have 
given. Now you have increased their 
baggage duty. I would certainly urge 
the Finance 'Minister that while I do 
not expect them to deal with 
them the way china is dealing with 
the overseas Chinese--when their 
planes n~, Sir, they are -received 
with bouquets. ~ e  l receptions are 
, aranged because they bring in hard 
' earned currency for China's develop-
ment-he should look into this aspect. 

Now I am very happy-it was a 
refreshing s"ttprise for me--to hear 
my friend, Shri Satish Aagarwal. He 
had referred to the role of the World 
Bank and the International Monetary 
Fund. When some o't us spoke earlier, 
some of us were even accused of 
having Communist sympathies. if we 
were not Communists ourselve:>. I 
referred earlier to the balance of pay-
ment difficulties. It is slowly push-
ing u,s int.o. if not, the arms 
of ~  'World Bank and Int.er-
national Monopoly finance capital, the 
~  "" the lMF is certainly evi-
.1,nt :n ~ Hudget. 

As l sai<J, he has ~n recourse to 
a budgetary prop in his Budget trom 
IMF Trust Punds. I do not know; 
Mr. Agarwal referred to 'structural 
adjustments policy'; that is a new 
policy of the World Bank. I-hope the 
Finance Minister understands it. I am 
sure he understands it and he would 
not let us down the slippery slope, 
b . · t the slope i.s there f 0r all to-see! 

What kiad o'I. structural adjust-
rnents do they want? Now illey have 
categorised India as a 'hard pressed' 
Third World country and they want 
us to do certain X, Y, Z things. I am 
not referring to the questionnaire. 
President Kennedy-no Communi!t 
he was-referred to the IMF request 
to the Third World as the lectures of 
an old prostitute to the new girls on 
the Tirtues of Yirginjty! Th.1, is n... 

actly what is happening. Take nen 
the Brandt Commission. They are not 
spokesmen, particularly of Third 
World aspirations, but even they nave 
noted the thrust of IMF policy! But 
I wonder whether we have learnt it. 
That is the point I want to make. 

The point I want to make is that lt 
calls for a new initiative from India 
by the Union Finance Minister, a new 
assignment in diplomacy or adventure 
in restructuring a democratically con.-
trolled international monetary order 
and authority. It is a very important 
thing for the Third World for this , 
country in the days to come, and he 
has to initiate this and see that the 
International Monetary Fund Or the 
World Bank does not twist our arm. 
I do not want tc go into it at leng+h. 
There have been many inside write-
UPs and stories about how these insti-
tutions 'function. So. it is very im-
portant for us to remember that ulti-
mately our goal can only be !elf-rft ... 
Hance. There is no escape from ~e
reliance and self-reliance alone can be 
the instrument of policy to fight thil 
international monopoly finance capi-
tal. 

Another much advertised feature of 
the ~  has been the national 
rural employment programme of 
Rs. 340 crores. But I wonder whether 
it involves anything more than a 
change in the nomenclature! If you 
take the piersent level o*I. price in-
crease probably the allotment could 
be 2 to 3 per cent less than what has 
been provided for 1979-80. It can 
generate, as he has admitted, only 
850 to 900 million man-days, which 
will work out to Rs. 3. 75 to R!. 4 per 
man-day. I cannot conceive as he 
has claimed, m>w it can produce pro-
ductive ~e s in the economy. 

I am one of those who BUPPort a 
massive rural works programme as a 
strategy as against cottage industries. 
I had a running quarrel with my 

friends of the previous regime in his 
House on this question of having cot· 
tage industries or having a massive 
rural works programme to ~ner e 

rural emPlOYment. The diftlculty with 
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cottare industries is that its expansion 
and development is only possible at 
the expense of more efficient and 
lower unit cost competitors. Markets 
have no me for their products and 
their full price cannot ibe realised in 
the ~ e  So, it has to be fed by 
subsidies becauSe it cannot be deve-
loped on the basis of local demand. 
When you give subsidies, you get 
into a vicious clrc le o'l. :tunneling cre-
dit again and running into all kinds 
of problems. There are areas where 
cottage industries can be started, but 
cottage industry or even small-scale 
industry has become another racket 
in this country. So, a' mafmive rural 
works programme is the only answer, 
I -would aaY, for our massive pro-
gram.me Of rural employment, provjd-
ed it produces assets .. 

ThPrefore, Sir, Mr. \' enkataraman's 
budget and his proposals can neither 
generate eniploynient nor pro111ote a 
public distribution system. I do not 
see any plan for it and so far as the 
commitment to the poor is concerned, 
Jt or y adds to their daily expenditure 
and mv charge is it fuels infiation! It 
has offered, on the contrary, lot more 
Of things for the rich, particularly the 
industry. While he charges special 
excise duty to yield Rs. 198 crores in 
a :full year on articles o'f every day 
use, he is willing to give the Oliver of 
Indian industry, who asks for more 
and more, quite a bonan%a! 

I hope the Finance Minister knows 
that the income-tax collections have 
come down as a proportion Of natio-
nal income in non-agricultural sector 
from 2.85 per cent in 1972 to 2.67 per 
cent in 1978-79 and there has been a 
continuing declining trend in the 
collection as a proporti0n of national 
income. It does not happen because 
of concessions at Rs. 10,000 or 12,000 
or 15,000 level. The whole structure 
ot income-tax at the ~ er levels as 
wen as the entire gamut of corporate 
taxation will have to be re-evaluated. 
I wou1d have imagined the imagina-
tive Finanee Minister again to use the 
tool of expenditure tax but that was 
not to be because I know the oftlcials 

did not  like this particularl1', when 
this tu was introduced by one ot 
his Wustrlou.s predecessors, late Shri 
T. T. Krishnamacharl When Mr. 
Kaldor proposed this el[Penditure tax 
and Shri T. T. Krishnamacharl intro-
duced this, there was a rationale be-
hind it. If ~  want to reduce ti. 
consumption at a particular level and 
make the people, who can aftord,-pay 
for it, there is no other way than 
having an expenditure tax whatever . ' may be the difficulties. 

This is true also of a massive eva-
sion that is going on at the level ot 
self-employed 1>eo'ple. The Wanchoo 
Commission has said that 1700 people 
in Bombay, among them are lawyers 
and doctors, liave declared an income 
of more than a lakh of rupees. Even 
in my town, I know that there are at 
least 20 to 30 8uch people who earn 
as much but they do not declare be-
cause a new intermediate class has 
taken over and ~  are the harbin-
gers of an era of blackmoney, parallel 
economy, the traders, the self-employ-
ed people! It is to this class you are 
nn~ n  in all kinds cit advantages 
again and again, those who escape the 
net. It is a vicfous circle. 

Similarly, I would like to refer to -
the massive evasion of excise duties. 
The Venkatapaiah committee on Seit 
Removal Procedure Sclieme had re-
ferred that 21 out ot 123 industries 
covered bY the central excise escaDe 
excise. When you know that 31 out 
of 123 industries attracting excise ac-
count for 90 i>er cent of the levy, ~n 
you know bow massive is the scale 
of evasion of central excise. 

Coming to the corporate sector be-
sides the tax holiday, he is prepared 
to give accelerated depreciation, 
better development rebate and so on. 
Tis is an area o'f policy where I would 
urge him to have a new look on the 
structure of development rebate. 
Immediately, after independence there 
was a strong case for this rebate be-
cause there were less technological 
and engineering skills-they were 
scarce and not developed-, no tnstf_. 
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tuUona1 arranpments e:dated for 
ftnancinl indUltry and there ·was 
shorta1e of lon1 term and medium 
term capital. But I would urge upon 
him to look into this afresh. That is 
why, I am unable to find how he has 
shown leniency in the case of conver-
tiblllty clause. 

Now, the Finance Minister would 
allow the public sector to borrow at 
12 to 14 per cent from the open mar-
ket while offering the private sector 
soft loans from public financial insti-
tutions at 'Tl --per cent. Re&'Ource 
m!lMlisation ~ the crucial question. 
This is the crux Of the test, I would 
ca 11 it the litmus test ot tbe Finance 
Mini&ter's success or otherwise. k, he 
able to garner and mobilise resources 
and use it for "lational development? 
I know that he is capable of it but I 
am afraid, I do not see many signs 
of it, for example see the exemption 
he has shown on agricultural wealth. 
I am sure, 'Pro'f. Ranga would not 
agree with me. I am sure, the .nnance 
Minister would not even touch Dr. 
K. N. Raj Committee recommenda-
tions on agricultural taxation, nor 
would Chaudhary Charan Singh and 
hiG friends accept this. But even 
they have been released from the 
imaginary clutches ot wealth tax. An 
imaginative Finance Minister would 
have gone in for a scheme Of crop in-
surance for farmers. But this is cer-

~  not the way to go about if you 
want to usher in an egalitarian so-
ciety. 

Finally, I would like to say that I 
do not want to reduce all the issues 
of a continental; very complex eco-
nomy to a single set of issues. I con-
cede it is a very complex and difficult 
economy. But the question is: where 
do you stand in relation tp these pro-
blems, in relation to your own com-
mitments, it you want to honour 
them? I know socialism has to day 
become an ugly word, at least in the 
non-ideologica1 lexicon o'l. that party, 
which has to be used only occaslonal-
ly fox ,campaign speeches. But do you 
stand for an egalitarian society? Do 
Y.ou want sell-sustaining, selfrellant 
growth, even distribution and soeial 

equity? I want the Finance Jl!nlster 
to clarify these issues, bec•use ~ r

fication is always better tor himself 
and f'lr the cOWltry. 
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SHRIMATI GEETA MUKHERJEE: 
(Panskura): Sir, many Members, in 
the Budget discussion, have pointed 
out that the tall clain}G of the !'in .. 
ance Mininer abOUt tfie ~ s~n~ .8ud-
get contributing to the process of 
bringing stability, growth and aocial 
justice are hollow. I agree with them. 
I will not try to repeat the many 
points which have been covered; I 
will only indicate the ones with which 
I agree and go into certain specific 

. points. 

Everybody has talked about the 
railway fare, '.fertiliser price, petrol 
price, etc., and has also commented on 
the very high inflationary potential of 
the Budget. l agree with those who 
have pointed this out. 

Though oUr Finance Minister has 
said that the opening deficit ls much 
le18 than in the previous year, I am 
afraid, at the ftnal count, hia delldt 
may croes thoae in the earlier years 
at olympic speed 1n this Olympic 
Year. I think, eveI"YbOdy .iiould fe*l 
conceraecl about lt. 
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About the 1rowth orientation, etc., 
~ e a number of Member8 have 
pointed out that the present Plan, if 
it 1a taken in real terms, that is, if the 
apprehended price increase is con-
sidered,-then really it4s size will not. be 
very big as compared to the earlier 
one. Moreover, it should also be 
pointed out that 90 per cent of the 
plan investment is tor continuing 
schemes and only 10 per cent is for 
new projects. In that case, what 
development growth this Budiet can 
brini about, 1 am not sure of. 

Now, I come to my main point. As 
'far as the other claim, that is s0cial , 
justice is concerned, the leSs said the 
better. Actually, he has given us 
plenty of amusement by his recent 
famous sPeech where he talked about 
a carrot-and-stick policy. He said 
with regard to industrialists that he 
has offered carrot to them, 'now they 
are not behaving and if they do not 
behave I will have to use sticks.' In 
my opinion, w ~n he presented the 
.finance proposals, in that itself there 
were carrots galore. Look at his tax 
holiday, that is, for 7 years at that 
time on 25 per cent of the profits of 
new industrial underta,kings and eom-
paniea and an additional 50 per cent 
depreciation allowance for new indu-
stries, then relaxation with regard to 
equity shares, etc. But even after pre-
senting that and despite all the criti-
ciGm that has been going on here, 
our Minister has come out with .iOme 
new amendments. After that famous 
carrot-and-stick c;peech, there are 
some more carrots offered to the capi-
talists. Look at them now. Longer 
tax holidays, new concessions on in-
terest tax, partial relaxation of the 
retrospective operation of the provi-
sions of income-tax etc. 

But when our economy was in the 
doldrums and is still in doldrums, did 
these capitalists, particularly the 
monopolists ever really serve the 
nation? Did they: make good use of 
the opportunity? ' They always aaw 
t,o it that their profits went on soar-
ina, whatever happened to ~e eco-
nomy. All the n ~ the 1overn-

ment have given in the industrial .1leld, 
everybody knows, are taken ad-
vantage Of by the big monopoliats. It 
is public lmowledge. It has · been 
happening all this time. So, in that 
case, what does he think? One carrot 
after another! In the new industrial 
policy more opportunities and more 
concessions are given to the private 
sect0r and I n ers~ through his 
new proposals he is going to give 
them more and more opportunities. 
So, where are the sticks? What I find 
is that this government has given to 
the monopolists the entire carrot 
yield of the country and I say, Sir, the 
stick, nay the clubs are showered on 
our heads--on the heads ot ordinary 
people through this highly inftatio-
nary trend which is going to increase, 
in my opinion. 

I do not agree with his proposal of 
doing away with agricultural wealth 
tax. I know this will n.9t be very 
JX>pular because tables were thumped 
by many when the ~ n of this 
was proposed. I want to know on 
what pretext he has abolished it. It 
is said the yield is only Rs. 1 crore. 
Why? Then, Sir, with regard to the 
general wealth tax, I do not support 
the relaxation of the ceiling. 
And I am totally opposed to the aboli-
tion of agricultural wealth tax. If it 
is true that only one per <..ent 
of. the rural hotL3eholds hold thirtv per 
cent of the rural wealth and 50 per 
cent <ft the ltura/i households hold 
only 8.2 per cent wealth, and if 40 
per cent of our entire national pro-
duct coes from the agricultural sec-
tors. in that case, why should not 
the agricultural surpluses be mopped 
up? 

In the name of abolishing the tax 
on the plea that not much is being 
collected, actually, the baby is being 
thrown away with the bath water. I 
feel that stronger measures for 
mopping up of the agricultural sur-
pluses should have been there By 
mopping up of agricultural 13urpluses, 
I naturally do not mean the small 
or marginal. farmers. Fanner is 
beini said in general term, In my 
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el)iniOll J'OU are on11' hicfiDS the reali. 'll Paiae pet tablet. If Ulia be • 
el our c:ountqaide-there are the ad.tuation wi'h re1ard to meclidae. I 
agricultural labouren, the amall and think, at least, he must come out .U. 
mar,mat farmere the middle tanner a proposal for takin1 away thi8 us 
and bis turners. 'Wor the bis larmere altogether on essential drup. I woull 
the wealth tax should continue. These onl7 make two more points aDd r 
should have been much bigger at- would end. 
tempts made to collect wealth tax 
both :trom the industrial as well aa 
1rom the ~ r  sectors. I do 
not sUPport the abolition ot wealth 
tax on the plea that it gives very 
little to Government. This is what the 
Minister says. Mr. G. D. Birla never 
gives any wealth tax because what-
ever he may use belongs to the com-
pany. What is this system of wealth 
tax? Why allow the biggest mono-
poliste to escape? I1 that u the 
concept ot wealth tax, then you do 
not expect to get anything at all 
from them. Instead you will only 
throw away the entire burden on the 
ordinary people. Our Minister, while 
proposing some of the concessions in 
excise duty on some articles made a 
lot of noise about his beautiful bud-
get. 

He said: "I am leaving out essential 
commodities etc. :from imposition of 
tax; I am giving relief etc» etc" But 
he quietly underscored the fact that, 
in the bargain, he has actually im-
posed extra exciSe duty on all the 
itenl.9. He has done it so 'beautifully 
so that it cannot be noticed easily. 
That being so I do not think the 
common people have anything much 
to get. I have two or three small 
points to mention in this connection. 

11 llJll. 

I would like to point out particular-
ly the case of medicine. I do not 
know why this 21 per cent excise 
duty which was there, he has exempt-
ed only on 30 medicines. As far as 
I remember, the Hathi Committee 
has recommended 127 items as esSen-
tial drugs whereas the Indian Medi-
cal Association has recommended 150 
items, why has he taken out only 30 
items from these-I do not know. On 
1oing to Calcutta, I found that one 
item, Capramin tablet, wu sellinc at 

1'72'1 LS-2 

We have welcomec1 the propoeal of 
exempting those earnin1 upto Ba. 
12,000 :from income tax. I think 7011 
should give the benefit of this exemp. 
tion of Rs. 12,000 to those earninte 
upto Rs., 20,000/-, that me8Jl8 in thl1 
case of ·those earning up to Rs. 20.s008 
the nil slab should not be Rs. 8,00Pt 
but Rs 12,000, and assessment shoula 
be done accordingly. Those who ue 
earning up to Rs. 20,000 may be 
termed as middle-class or at best 
amuent middle-class. In my opilliol\, 
he can do this for them. 

Lastly, Sir, something has be& 
said about black money bu'\ how is it 
that up till now nobody knows what 
is the amount of black money in ~ 
economy. There are difterent esti--
mates, namelY, Rs. 5,000 crores ~ 
Rs. 20,000 crores. That shQWS that ~ 
Government is not doing anythiDS 
about the black money. About ~ 

monopolies yesterday the ~ 

Affairs Minister in answer to a ques-
tion in the Rajya Sabha named cer-
tain companies and gave figures r:aJ'-
ing we have got the balance-sheet 
of 141 companies and majority of the 
companies have not given balanc& 
sheets. He gave an evasive answer 
saying that some are going to be 
wound up and some are in the pro-
cess of eliminating themselves, etc. 
It in relation to -foreign companie.s 
this is where the Government stands 
that they do not know about their 
transactions and the invoice mano-
euvrin'g that they indulge in them how 
will they get additional ftSOUrce? 
Why does the Minister not haul up 
those circles froln whom the money 
should be available instead of brinl-
ing such an lnftationary budget whose 
pressure is going to mow us down? 
I hope even at this stage the Ktnie-
ter will think about it and not lift 
all the carrote to their pet ln4• 
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(.Shrimati. Geet ;M:11khedee) 
trlalist., monopolists and tonip 
.. eonopolists and all the aticks 8Dd 
. clubs on our head. 

.t\wdl ,;<f"Jl .. i(( ~ ~
.ne) : "IT'f'lN ~ it fcm' iRft' 
• ~ \ii) ~  ~ ~ t ~ 
qrt, ~ ~~ ~  

~ 1)flfCfil1 ~ it e ~~ 

~ ~ ~ criffi f1'I r~  4ffTm t m 
"'ST, ~ ifiT, ~  Cf)f, fcsf'3t•Rit 
t"'1 ~  ~  ~ fuffr ~ 1'lT' 
~ .. ... .... fi n .A--a""' I J j \q 'El ctiT 1 ~ ilfl 1'11 +i Cfi(l'W q I Cf' ~ 

~~ ~~ ~  ~~r 

~ ~ ~  ~  ~ ~  ~ 
U' it ~r it ~ ~  1 ~  ~ 

~ iii' ~ ~  ~ ~  

~ ~ «T il1 ~ ~ ~ ~
'ff 

Raising of the exemption limit 
from Rs. 10,000 to Rs. ~  

Reduction in the siir-charge on 
income-tax; 

Raising of the exemption limit 
for wealth tax; · 

Promotion Qf long-term savings, 
and incentives for investment in 
industry, 

1 'J .M li'nl. 

<·Mr. Deputy ... Speaker in the Chair) 

~ ;-~ \;ff fqn-ira-f \ifr ~ 
1il1fq tit ~  ::'lti <f · ?.f €CRT ~ 
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"In the remote villages of BOP* 
when the Government inserted radie 
into the community, nothing elae 
changed in the daily round ot lif• 
except the struature ot exploita-
tions. This is the· typicaJ. rdtuatioa 
that over the past decade baa beea 
producing the revolution by ris1DC 
frustrations. The mass media hay• 
been used to stimulate people, Ja 
some sense it does so by raising the 
level of aspirations tor the goo4 
things of the world for a better 
life. No adequate provision is made 
however, for raising the level ef 
achieveinent." 
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r~ 'Xtf m ~ ~ sm:r ~ iFAT 
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SHRI NIREN GHOSH (Dum Dum): 
Sir it I could give plaudits of Mr. 
Venkataraman. I would have beea 
happy. But I could not call thil 
budget a pro-people or pro-India 
budget. Taken in its entirety, the 
budget proposals are anti-people. TM 
first distingu.ishine feature of the 
Finance Bill is this. Lf you see the 
drst few month.a of thia year 1111&1 
compare with the correapondiias 
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pniod last ~  you will .see that 
there .is a ateep rile in money ... supply 
.. .epd a1'o. a pllopi.QI pric•:dae. Last 
3ears's price riae was confined to 16 
ar 1? per cent. But this year, within 
7 months, it is 30 per cent. That is 
the unique contribution of this pre-
Mnt Govenunent &.Dd the Finance 
Jlinia\er in particular. 

What are the characteristics ot the 
proposats he has made? He has given 
Hlief in direct taxes. It is the direct 
,taxes which impinge on the affluent 
eeetion and b1g bu!iness. Those taxes 
tiave been cut and concessions galore 
have been given in the name of in· 
~e in production and what not. 
'!'here is another thing-abolition of 
•ealth-tax. Whether it gives a return 
of Rs. 1 crore or more, that does not 
matter. In order to show tnat it gives 
a stingy return, this landed gentry 
has got to resort to devious means. I 
demand that this tax should be re· 
imposed in a more stringent manner. 
Jlot only that. There should be agri-
cultural income-tax. In the agricul-
tural sector the upper echelons, those 
who own big 'farms, are minting 
money. It is the midd1e peasants and 
downwards who suffer and who are 
pauperised year by year. Now, more 
than '10 per cent of the people are 
below the poverty line. 

There is a tax holiday. All to 
gether, export subsidy, tax holiday, 
~r  sorts of concessions to the big 
bUBiness, will come to Rs. 3000 crores, 
.all told. But when we demand that 
for the people at 1arge, you make 10 
to 12 commodities of peoples' con-
.fllmption available through fair price 
.itops at an even price throughout 
the country with a subsidy of Rs. 500 
crores, you say, no. For the 65 
crore people you have nothing to 
offer but for 70 to 80 big houses and 
some more of the affluent sections, 
you have Rs. 3000 crores to offer from 
the public exchequer. The tax holi-
day has been liberalised further to 
benefit the entrepreneurs. 

The uncovered gap of deficit financ-

ing in the Finance Bill is to the 

tune of Rs. 1800 crorea. If last 79K. 
this uncovered gap went upto Ba. 809 
I crores, as Mr. Unnikrishnan has uJd, 
it may 19 uPto 1ts. 4000 to 5000 crora1 
this year. The Finance Minister hu 
said that he bas lbcreased the outla7 
for the annual plan and the J'iye 
Year Plan. It is a hoax, it i.s falae 
because you are mcrea&ing the outlq 
by 16 per cent b\il-there is a 30 per 
cent galloping rise in priCes alreadJ' 
there. So you are playing tricks. 

From indirect taxes, you would ,et 
&. 260 crores. And trom petrol price 
hike, railway freight hike and direct 
taxes, there will be a tax burden of 
Rs. 3000 crores on the people. Thia 
burden would be transferred on the 
common people and not on the amuent 
Beetions. This is utterly inftationary, 
utterly anti-peeple. 

About the role of black-mone,., 
some ten years back in both the How .. 
es of Parliament, the ''young turb" 
used to speak about the role of black-
money. But there is a conspiracy of 
silence upon this subject. Prof. lCaldor 
calculated some 25 years back that 
the tax evasion was to the tune of 
Rs. 200 crores annually. Now from 
1960 onwards, it must be anyfihins 
between Rs. 500 crores and more. 
Add to it, a parallel blackm.oney of 
Ra. 30,000 crores is then! which is 
pushing up the prices. Then there is 
under-invoicing and over-invoicms. 
Country loses about Rs. 100 croree 
annually through this fraud, whicla, 
shall I say, the Government fn-
courages, because very rarely Govern-
ment catches them red-handed. Thie 
public exchequer is meant for bi1 
business and landed gentry 8lld it i8 
being defrauded. to the tune of Ra. SOI 
crores through under-invoicing anti 
over-invoicing. 

MR. DEPUTY-SPEAKER: HaYe 
you ever seen black money? 

SHRI NIREN GHOSH: I han 
seen it converted into while under 
the table. 

All customs officials, POrt of!lcialis 
and officials ot Air India are a party 
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[Shri Niren Ghosh] 
to it. Fake certificates are given that 
90 much haa been loaded or Off. 
leaded on the basis of money taken. 
'l'bia is going on in Air India and other 
airlines and all big customa and port 
dlcials are inter-linked with this. 
The banks of Geneva say that "with 
your deposits of black money we are 
industrialising our country". It is 
Ye-ry wonderful. 

J&ecently a study wa8 undertaken 
1ty a world organisation about the 
mounting debt,, of the under-develope 
world and it has arrived at an astro-
aomical figure. The study eays that 
within a few years the entire under-
M'Yeloped world will crash down 
beneath the weight of the astronami-
eal debt which they cannot pay back. 
'J'he trade is unequal, not equal; we 
'bu7 at high prices and give them at 
cheap price.9; Indian generosity, I 
SUJ'l)OR. 

Added to this, the remittances 
abroad on account of profits, divi-
tlenda royalties teclmical know-how , , 
and interest payments by the private 
sector is almost&. 2.000 crore!. Added 
to this, Government to Government 
arrangements for technical know .. how 
ana all that will come to a figure of 
not less than Rs. 4,000 to 4:,500 crores. 

Indeed, we are -the beneftciaries of 
the so-called 'aids'. It Wa.9 being said 
that 50 per cent of whatever aid the 
Consortium gives directly goes away, 
then and th.ere, in repayment of prin-
cipal and interests of the debts. That 
is where we are. 

Then I should !aY something about 
the :Maharashtra and Tamil Nadu 
aO"icultural loans, which come to Rs. 
49 eroret1. My information is that out 
«f these Rs 49 crores at least Rs. UI .. ' 
to 20 crores are money given on fake 
aecounts and no such ers n~ exi8t 
ia Jlaharashtra. Of course, you can 
well imagine to WhOSe coffers this 
Meney has gone. 

The definition eiYen for ,,_. 
tanners" or ''marlinal tarmen" t.a 71 
acres Of dry land. All dl"J' 1ande ~ 
71 acres cannot be called uneconomi-
cal. At the Game time, there are ias-
tances where even beyond 1 l acres 
are \otally wieconam.ical A ~ 
!lection of the deserving maratnal 
farmers were not oven these loam 
and a major part of the am.all tarmen 
whose loans have to be written of! are 
fake. In Maharashtra the whole airt-
cultural co-operative credit baa beea 
thrown into shambles ag4_we de"Mtnd 
a thorough probe by the Reaen-e 
Bank into the entire at!air. Ther. 
are many skeletons in the cupboant 
which will be revealed it an enquiJ7 
i8 ordered. This should not be eortecl 
ou.t by a genial talk between Shlf 
Venkataraman 8Dd Shri Antulay and 
ahK> the Reserve Banlc. 

Then I demand more ftnaneial 
powers tor the States. Whenever the 
NDC meets, almost all the State 
Governments, whether CongreM _. 
non-Congress, have demanded more 
powers. especially financial powere,. 
because they have to deal with the 
people, they nave to give them bene-
fits because they are in direct contact 
with the people. So, they have te 
bear burden. But the actual posit1oa 
is that every power is controlled bJ" 
Delhi and they have to come to Delhi 
with a beggar's bowl every montl& 
once, twice or thrice tor a crumb so 
that they can give some benefit. to 
the people. This is a situation whicll 
is intolerable. The tfme has comt!' 
when the Centre must divest it8elf 
more of this financial power and al-
most. all, it not at least some matter• 
can be thoroughly discuned. in tla• 
National Development Council amt 
decided upon. The Seventh l"inana 
Commission is 'not the magie wand fer 
all ~  

Now, I woufc! tell somethlnf aM.lt 
the transport allowance to the wofW., 
ing class which is !bl. 20 a montlt.. 
That is a'l.90 subject to tax. 'Wh1' [ 
do not know. I am a trade-uni_.. 
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and I trust that this will not be sub-
ject to tax. 

There is a famous--! should say 
notorious-Kanpur Leather Manufac-
turing Company. Everything was 
faked there-import licences and 
other things, They have been caught 
red-handed and it is going on like 
this. That is how things are happen-
ing under your nose, I should say 
under your patronage, with your 
blessings. 

Now, Sir, I should add my voice to 
the fact that our country ii-.; beholden 
to the multi-nationals. If you see 
the collaboration agreements, techni-
cal know-how agreements multiply-
ing by hundreds, nobody knows how 
many are there--may be 2000 or 3000 
are there. You see that investments 
by the foreign private sector exceed 
Rs. 4'000 or 5000 crores occupying the 
strategic heights of industry taking 
the cream out of it. They are ex-
panding their business. The number 
ot their subsidiaries has gone down, 
their branches have gone down, but 
their assets have mounted up their 
profits have mounted up. That is what 
is taking place. That is, India is bein1 
mortgaged t,o the foreigneTs, India 
is being mortgaged to the multinatio-
nals. We are already a mortgaged 
country and half of our independence 
has already gone. That is our position 
today. I will speak more on thi6 in 
the Third Reading. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Mr. Deputy-Speaker, 
may "I make a request 4that the House 
may be extended till 7 O'Clock be-
cause there are a large number of 
speakers? If it is the con3ensus of 
the House, to extend, we may finish 
the speeches today and the Finance 
Miniater will give ibis reply to-
morrow. 

SOME HON. MEMBERS: We can-
nof do it. 

SHRI P. VENKATASUBBAIAH: 
You should have some patience. 
(Interruptions). 

MR. DEPUTY-!SPEAKER: There 
is a proposal from the Parliamentary 
Affairs Minister to extend it by one 
hour 1'lQ that other speakers can 
be given a chance. 

SOME HON. MEMBERS: It is not 
possible. 

SHRI K. P. UNNIKRISHNiAN: Mr. 
Deputy-Speaker, there is no urgency. 
They can speak tomorrow. Heaveoo 
are not going to fall. It is ordinary 
courtesy that Members should! get 
notice about it. It cannot be done 
like this. 

MR. DEPUTY -SPEAKER: They are 
opposing. 

SHRI P. VENKATASUBBAIAH: 
There k; no question of opposing or 
supporting. I am only making a 
request to the House so that the Mem-
bers exercise sQme patience and 
accede to it. You have to convince 
them. 

DR. SUBRAM.ANIAM SW AMY 
(Bombay North-Eat3t): Why are we 
handling Parliament in a very ad hoc 
manner? There are rules to be ob-
served. Yesterday also instead of 5, 
it was taken up at 5.30. We have 
been very accommodating, but let it 
not be repeated. 

SHRI P. VENKATASUBBAIAH: 
'.It is not our intention to handle 
Parliament in an ad hoc manner but 

' it is the convention of the House that 
whenever an extension is required, 
we make ~n appeal to the Hoooe and 
the Chairman. 

DR. SlIBRAMANIAM SWAMY: I 
have a programme at 6.30. 

MR. DEPUTY-SPEAKER: He says it 
is a question of mutual accommoda-
ti.on and adjustment, because we can 
give a chance to all the other hon. 
Members who have ·given their 
names. 
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SHRI K. P. UNNIKRISHNAN: 
There is no urgency. It can be done 
tomorrow. 

MR. DEPUTY-SPEAKER: I think 
the intention of the hon. Minister is 
to complete the discussion today so 
that the Minister can reply tomorrow. 
And there are many hon. Members 
from all parties yet to speak . .. 
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it \if t l:« CfCfCf ~~  cti'T ~  Cfi+:r 

~, ~~ ~ \lt''fm" ~  tt1T 
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18 hl"S. 

MR. DEPUTY-SPEAKER: The hon. 
Member may continue his speech to-
morrow. 

PAPERS LAID ON THE TABLE-
Contd. 

NOTIFICATION UNER CUSTOMS ACT 

MR. DEPUTY-SPEAK.ER: Paper to 
be laid on the Table. 

Shri K. P. Unnikrishnan. 

SHRI K. P. UNNIKRISHNAN 
(Badgara): I have written to you. 
W.LI". Deputy-Speaker, Sir, this has 
beco_me a regular feature in this 
House that some o'f these Minfsters 
and unfortunately my friend, regular-
ly ~ es to this House in the evening 
at 6 O'clock .. 

SHRI MALIK M.  M. A. KHAN 
(Etah): On a point of order. (Inter-
ruptions) 

6 csri ~r~ Gr;:G: ~  'l'lIT 1 mtf'f 6 ri 
~ GfR Cfl)t ~~e~ ~r fCfilfT ~ 1 ~ 

fort:t ~  ~ cF Gf"R 9;1rq ~ ~ CF) Q;Cfi' 

f ~~ 'ti· ~~  ~ ~~ ~  I 

SHRI K. P. UNNIKRISHNAN: 
There can't be any point of order 
when I am speaking on a point of 
order. 

SHRI MALIK M. M.A. KHAN: 
Why are you allowing him after 6? 
How can you do that? Without the 
permission of the House, you cannot 
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extend the time of the House even by 

a minute. 

MR. DEPUTY-SPEAKER: 'Paper to 
be ~  on the "Table, was to be taken 
up at 6 P.M. I have permitted him. 

SHRI MALIK M. M. A. KHAN: 
How can you permit him? 

MR. DEPUTY-SPEAKER: He has 
already given a ietter objecting to 
this and therefore, I am permitting 

him. 

SHRI K. P. UNNIKRISHNAN: This 
has become a regular feature. Either 
this House has to go on on the basis 
of well est_.ablishe<l conventions, rules 
o'f procedure and Directions of the 
Speaker or if you want to run the 
t.touse on the basis of ad hoc decisionr 
by exploiting the generosity of the 
Hon. Speaker, then_ that is a different 
way of running the House, because 
they have the majority. It h.es never 
been done in this House. I s~ that 
it has become a regular feature 
in this House for this Minister 
to come running up at six 
O' clock and laying the paper. We 
have certain rights when gomething 
is put down on the list of business. I 
invite your attention to Rule 31 as 
well as Direction No. 2(vii), accord-
ing to which the Papers to. be Laid on 
the Table have a particular prece-
dence. This has been. the custom that 
the. Speaker ?Vormally permits only 
such papers-unless they are extra-
ordinarily important or there is a 
particular reason and the reason has 
got to be exp1ained. It has never 
been Clone like this. It has become a 
common J;?ractlCe for some Ministers 
to come ~ re the House at this late 
hour and lay the papers. It is possible 
that a member, who has the right-
every Member has this inherent 
right-to object, to the substance, may 
like to do so. I am no_t ~ n  into 
the substance part at all. l am on a 
Procedural issue. l want to specifi-
cally know whet:ller the healthy pre-
cedents, practices and conventions 
shall prevail or ad hoc decisions. 

DR. SUBRAMANIAM SWAMY 
(Bombay r ~s  _ I have raised 
the same point of order with this 
Minister a number o'f times-.-This is 
not the first time that he is doing it. 
This Parliament is not only a legiti-
mising instrument-this is not the way 
for the Minister to come and ~  legi-
timiSed what they are doing-but 
this is also a forum through which the 
public are informed of tne things 
being dione. Therefore, there has to 
be a proper procedure of d,ealing with 
it. Occasionally, I do not mind. Last 
time, when I objected to it, I was 
told by the Minister that it would not 
happen again. But it has happened 
and I am sure that, if we do not ob-
ject to it, it would happen again. The 
re ~ ns as to tl:ie r e~  to lay it 
on the Table today itself and why it 
cannot be put tomorrow, must be 
given to our satisfaction. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I must say, 
with deference to hon. Members, Shri 
Unnikrishnan and Swamiji, that this 
is more because of respect to the 
House, rather thall disrespect, that we 
are coming and seeking your permis-
sion to lay certain papers. (Inten-up• 
tions). I think, I must have a chance 
to reply. 

Wheneve! there is any immediate 
action taken, inVtOlving a revenue ot 
Rs. 50 lakhs, and m0ire, it has been 
agreed before the Committee on 
Assurances that we shall immediately 
bring it to the notice of the House. 
We treat this as a sensitive notifica-
tion. We seek your indulgence to 
place it before this House. We also 
seek the indulgence of the hon. 
Chairman of the other House to place 
it before the Rajya Sabha. It is in 
consonance with that  that we are 
seeking your indulgence. Supposing 
a particular item is objected to, cer-
tainly, the hon. Finance Minister will 
reply to the General Discussion on 
the Finance Bill tomorrow ancI with 
regard to certain items if there is any 
objection raised, it can be raised. But 
it is only because of showing our res-
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pec:t to the House, since it is an assur-
ance and the matter involves more 
than Rs. 50 lakhs per annum, that we 
are coming before the House. And 
such things happen every day. We 
cannot escape it. Therefore, no soo-
ner such a thing happens, and we pre-
pare the notification than we request 
you and we request the hon. Chair-
man of the other House and then we 
seek your permission to p1ace it 
before the House, before the day is 
over. 

DR. SUBRAMANIAM SWAMY: 
You do it tomorrow. 

SHRI MAGANBHAI BAROT: It is 
coming into existence today. Since 
it involves more than Rt:;. 50 lakhs 
per annum, we owe a duty to you, to 
inform you today itself. So, I should 
have thought that it should have 
been treated as a courtesy to the 
House rather than d):;courtesy to the 
House. 

SHRI RAVINDRA VARMA (Bom-
bay-North): Dant be so patronising as 
far as the rights of the HoUGe are 
concerned. The hon. Minister has no 
right to say that. . (Interrnptions) 

MR. DEPUTY SPEAKER: Has the 
occasion arisen only just now? 

SHRI MAGANBHAI BAROT: Yes 
Sir. These are matters which happen 
frbm day-to..day. There are matters 
in which decisions are required to be 
taken by the Government, sometime.:; 
at certain hours, and during the 
course of the day, we come to you and 
seek you;r er ~~ ~ HouGe 
has itself laid down that a matter 
involving more than Rs. 50 lakoo 
must be brought to the notice of the 
House. My friends are right. But 
~ere are exigencies arising; these 
are GOme of the exigencies .... 

DR. SUBRAMANIAM SWAMY: 
Why did you not bring to our notice 
in the morning? You should have 
come at 12 O'Clock. When was this 

decision taken? When did the Gov-
ernment take this decision? Is it 
always that you take a decision at 
such a late hour? 

SHRI MAGANBHAI BAROT: As 
soon as we take the decision, we 
immediately approach you, Sir. You 
see the notification. It will by itself 
make the po:;ition clear. May I read 
it out? 

DR. SUBRAM.ANIAM SWAM.Y: 
What is your ruling on this? Please 
direct the Government to be careful 
in future. He cannot lay that paper 
on the Table of the House unless you 
give a ruling. (lnte?Tuptions). 

SHRI NAWAL KISHORE SHARMA 
(Daa3a): The hon. iMember has a 
right to raise an objection. He was 
perfectly within his rights. But the 
hon. Minister has come out with an 
explanation and, if that e~ n n 

is plausible, per se, it should be 
accepted. There are certain exigen-
cies of the situation and the Minister 
has got to be allowed to lay the 
papers or the notifications at an 
urgent time. 

DR. SUBRAMANIAM SWAMY: 
What is your ruling on this? 

SHRI MAGANBHAI BAROT: The 
notification itself will make the posi-
tion clear if, in details, I read the 
same. I am giving you the satk>fac-
t.ion. If it is a matter of satisfaction, 
I am prepared to give you. 

MR. DEPUTY-SPEAKER: The 
Committee on Subordinate Legislation 
in their Twelfth Report (Fifth Lok 
Sabha) has recommended: 

''The notification.3 makin'g ohan .. 
ges in export duties, major changes 
in proced ure3 and changes in import 
and Central excise duties involving 
revenue of more than ~  50 lakhs 
per annum, if issued be:fore 6 P.M. 
on a day, shbuld be laid on the 
Table of the House on the same 
day!' 


